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THE VICE-CHAIRMAN
H HANUMANTHAPPA): It is  the
feeling of the whole House, I hope
the Government will take note of it.

(SHRI

LTIT.E Ae¢tivides in T#iil
Nadu

SHRI V. RAJAN CHELLAPPA
(Tamdl Nadi): Hon. Vies-Chwirman
and estéetned Members of this.
House, I rise to make Special Men-
tion on the plot to murder Dr. Jaya-
laliths,: Cittet Ministed of TaRhil Nadu.
It is a great phivilégd to address: this
august. House which was' addréssed
by various: leafters of the ndfion in-
cluding Perarighar: ARfid and ' Purat-
chi Thalaivi Dr. Jayalalitha, I take
this oppbriunity to éxpress my sincere
geatitiide to' my leadér Puratchi Tha-
laivi for providing me a chance to be
a Member of this House.

No one in India can forget the
tragic assassination of late-Shri Raijvji
by the suicide squad of LTTE The
direct and indirect involvement of
some -of the pélitical parties has re-
sulted in'LTTE spfeading its network
and. terrorist culture: throonghout
Tamil Nadu, culminating iritha assas-
sination of late Shri Rajivji.

The political changes in Tamil
Nadu after the formation of Govern-
ment under the leadership of Purat-
chi = Thalaivi Dr. Jaydldlitha: has
btought LTTE {6-run avway fiénr-the
soil of Tamil Nadu. Various- bold
initiatives were taken by our beloved
leader, Puratchi Thalaivi even though
she is aware of the threat to her life
by LTTE. Since then, there has been
a lot of evidence collected by the
various intelligence agencies that
LTTE is aiming at the life of our
beloved leader.

However, any frustrated organisa-
tion such as LTTE does not stop its
terrorist activities and has Leen pos-
ing a threat to the life of our beloved
leader. On a few earlier occasfons
the suicide squad was said to have
visited Tamil -Nadu for - assassinsting
our hon. Chiéf Minister, Puratchi
Thalaivi,
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Another such a frus't'ra‘ted attemp},
wes Tecentfy seld to hive Béen  rdade
by the LTPE By sending o Safelde
dquadte comhﬂéin‘g four mem'bers to
Taril Wadu #oth Sthpapore, as  re-
portetl by the ‘Milayilam hewspaper
Chandrike and Téifl dailies, Tiis
suicide squade was said o' HKave
visited Tamil Nadu during the hls-
torle occasion of the vietory celebra-
tions of AIAblVIK at Madurai on 3tk
and 29th of .hme 1992, The memibérs
of the suielde quéde were alsa said
to have pIanned a sxmils.r hunig{l
bomb for assassinating our beldved
leader, It is also reported that, . the
suicide squadé could not succeed in
its efforts due to the elaborate segu-
rity arrangements and waves of the
people present in the = Conferepce.
Hence it js a matter of.grave oneern
that LTTE is still able to function in
Tamil Nadu even after its ban in
Indian by the Central Governmant.

In view of the graveness of the
situation, I request that the hon,
House the various actions taken on the
House the various aCtiong taken on.the
political parties such as Pattali Mak~
kal Katchi (PMK) led by Dr, Ramas=
das and Panrutj Ramachandran,
Dravida Munnetra Kuzhdpam (DMK)
and Karmraraj Conprers led by, P.
Nedumaran and associations in Temil
Nadu which are directly or indirecily
supporting the growth of LTTE acti.
vities in' Tamil Nadu, He shbuld also
informh us the steps proposed to &
taken by the Central Government to
curtail the growth of the- terrorist
culture and the =additional security
arrangements proposed to be provid-
ed to our belotved leadér, _»P’u‘!‘éi’éhi
Thalaivi Dr, Jayalattha. THank you.

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): Sir, T associate myself

with Mr Raain Chellappa stating...
(Interruption) ...

THE VICE-CHATRMAN (SHRY
H. HANUMANTHAPPA): Don't

provoke anybne

| SHRI S. K. T. RAMACHANDRAN:
I don’t want to provoke anybedy..lL
want to say that the threst of LTTE
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to peace still persists in Tamil Nadu.
So necessary action should be taken
to contain terrorism through the mis-
chiefs of LTTE, Another thing, I
want to correct Mr. Rajan Chellappa.
The party of Nedumaran is not Kama-
raj Congress. It is something else.
That's all.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Sir, I may be permit-
ted to speak since my party’s. rame
is mentioned by the hon. Member,
Sir, when M.G.R. was ruling Tamil
Nadu... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
H HANUMANTHAPPA): Don’t go
into the history. (Interruptions)...

- SHRIMATI JAYANTHI NATARA.
JAN (Tamil Nadu): I am on a point
of order. (Interruptions)...

THE VICE-CHAIRMAN (SHRI
H HANUMANTHAPPA): Please sit
down. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
I may kindly be permitted. When
the  AIADMK wag ruling. .. (Interrup-
tions) ...

"THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): You are
disturbing your own Member. Why
don’t you sit down? (Interruptions)...

. SHRI S. VIDUTHALAI VIRUMBI:
When the Chief Minister of Tamil
Nadu had given Rs 4-1/2 crores to
by arms and ammunitjons.... {Inter-
ruptions) ... =,

- SHRI G. SWAMINATHAN (Tamil
Nadu): Sir, these things should not
go on record. (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Swami-
nathan, you please sit down. (Inter-
Tuptions) ...

SHRI S, VIDUTHALAI VIRUMBI:
When you are suppressing a serious
incident I may kindly be permitted to
refér to that (Interruptions)...
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SHRIMATI JAYANTHI NATARA_
JAN: No, no, We don’t allow.
(Interruptions)... :

SHRI S. VIDUTHALAI VIRUMBI:
When he was addressing I didn't
interrupt. Now, I may kindly be
permitted  (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Your own
people are not permitting you. (In-
terruptions).. .

SHRI S. VIDUTHALAI VIRUMBI:
During the AIADMK rule, when
M.G.R. was the Chief Minister of
Tamil Nadu, Rs 4-1/2 crores were
given to LTTE... (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You don’t go
into the history, {(Intermuptions}.. .
You don’t go into the history. (In-
terruptions) ...

SHRI S. VIDUTHALAI VIRUMBI:
No, Sir. Only two minutes, (In-
terruptions) ...

THE VICE-CHAIRMAN (SHPI II.
HANUMANTHAPPA): I am sorry
you are misusing the peérmission.
(Interruptions) .. __

SHRI S. VIDUTHALAI VIRUMBI:
I will tell you, Sir,...(Interrup-
tions)... I will tell you, Sir, on 14th
December, 1990... (Interruptions)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): I am not per-
mitting all these.

SHRI S. VIDUTHALAI VIRUMBI;
Then I will tell you two or three
sentences. More than 200 people have
been arrested, that is,” they ars put
under NSA. More than 200 families
have actually been removed to special
camps. (Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN: Mr Padmanabha was also kil-
led. (Interruptions) ...

SHRI S. VIDUTHALAI VIRUMBI:
Mr. Padmanabha was killed.... (In-
terruptions)... WMiss Jayalalitha, the
present Chief Minister of Tamil Nady,
... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): It is okay. 1
will call upon ‘the Minister now.
(Interruptions).. .

SHRI S. VIDUTHALAI VIRUMBI:
The President of DMK.... (Interrup-
tions) ... That should also be taken
into account. (Interruptions)... I will
tell. you, Sir, we don’t believe ip vio-
lence, (Interruptioms)...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You don’t go
into all those ‘things. (Interrup-
tions)...

SHRI S. VIDUTHALAI VIRUMBI:
We don't want violence, We don't
support any violence.... (Interrup-
tions) ... .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): That is all,

SHRI S. VIDUTHALAI VIRUMBI:
I will tell you only one sentence.
Kindly permit me. The point is that
the DMK.... (Interruptions).. .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA):. You have al-
ready said that.

SHRI S. K.T. RAMACHANDRAN: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA):. Mr. Rama-
chandran, nothing will go on record.
(Interruptions) ...

SHRI S.K.T. RAMACHANDRAN: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Nothing will
Eo . on record. (Interruptions) ...
Nothing is going on record,

SHRI S. VIDUTHALAI VIRUMBI: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Nothing will
go on record. (Interruptions).. .
Nothing will go op record. (Inter-
ruptions)

SHRI S. VIDUTHALAI VIRUMEI: *
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): I am not per-
mitting you, (Interruptions).... I
am not permitting, It is over. Mr.
Virumbi has already said that. (In-
terruptions) ... Nothing is going on
record. I am not allowing anything
to go on record, (Interruptions)...

SHRI MISA R. GANESAN:*

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please sit
down. (Interruptions)... Please sit
down, When I am standing you can-
not speak. (Interruptions)....

SHRI S, MUTHU MANI: *
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA): Mr. Muthu
Mani, you please sit down. (Inter-
ruptions) ...

SHRI S. VIDUTHALAI VIRUMBI: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); You have al-
ready said what you wanted Yo say.
I have permitted you. You have said
what you wanted to say. I am not
permitting further . (Interruptions)...

SHRI S. VIDUTHALAY VIRUMBI-*

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPFPPA): You have al-
ready said that. (Interruptions)...
No. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: *

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): No, no. You
cannot settle your scores here. Dont
use this House for that purpose,
Please sit down. (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: ¢

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Virumbi,
you please sit down. Please sit down.
(Interruptions)... I am not allowing
you. (Intérruptions)... I am got al-

-lliﬁ 412 . *Not recorded. \
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""" (Ewviction of Unautho-
(Sh.i 1. Hanumanthappa)
lpwing you. lease sit
terruptions)..,, No, no.
tions)... )

down. (In-
(Interrup-

SHRI S. VIDUTHALAT VIRUMBI: *

THE VICE:CHAIRMAN (SHRI H,
HANUMANTHAPPA): Your own
Member was disturbing you. Please
sit down, (Interruptions)... I am not
allowing you. (Interruptio'ns) .

SHRI S.K.T, RAMACHANDRAN:*

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Rama-
chandran, please sit down. (Inter-
ruptions) ... Nothing is going on re-
cord. = am not allowing anything
ta go on record. (Interruptwm)
No, no. Please sit down. When I am
QtLanc'lmg you should sit down. (In-
.erruptions) . Please sit down.
(Int?nugtiqﬂ;};-. .

SHRI S. VIDUTHALAI VIRUMBI: *

THE. VICE CHAIRMAN (SHRI H,
HANUMANTHAPPA): Mr.. Janesan,
please sit down. (Interruptions) ..
Mr, Ramachandran, please sit down
(Interruptions) .. No cross-talks.
Please sit down. (Interruptions)....

SHRI S, VIDUTHALAI VIRUMBI: *

THE VICE- CHAIRMA.N (SHRI H,
HANUMANTHAPPA): I am not al-
lowing you. Please sit down. (In-
terruptions)... Nothing is going .on
record. No, Enough. Please.

We will now take up the Public
Prermses (Ev1ct10n of Unauthorised
Occupa.nts) Amendment Bill, 1992
Yes,  "Minister., No cross-talk. Mr.
Virumbi, please sit down, (Interrup-
tiong), I have called the Minister.
(Interruptions). ©Please cit down.
Mr. Vu'umb;, you can™t disturb . the

. Please . sit down.
You,gankt dlstqrb the,proceedings of
the, House, (Interruptions). It is
over, My, Virumbi, you.. came and
approached the Chair that you wanted

*Noy recorded.
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to say something, I have permitied
and you have made your point, But
your eolleagues are indulging in
cross-talks. (Interruptions). Please
sit down. Will you please sit down?
I have already- called the Minister,
Mr. Ramachandran, please sit down.
Please keep quiet, (Interruptions).
will you listen to the. Chair? You
are not allowed. Whag you wanted
to go on record, that is recorded. but
not this. Please dont disturb the
proceedings. = Mr. = Ramachandran,
please sit down, Don’t force +ihe
Chair, (Interruptions). Please sit
down.

»UBLIC PREMISES (EVIC-
TION OF UNAUTHORISED OCCU-
PAN'I“S) AMENDMENT BILL, 1992.

‘THE MINISTER OF URBAN.DEVE.
LOPMENT (SHRIMATI SHEILA
KAUL): 8ir, I beg to move:

“That the Bill further to amend
the Pubhc Premises (Eviction. of
Unauthorised Occupants) Act, 1971,
be .taken into.canaideration.”

Sir, I rise top move in this August
House amendments to the Public Pre-
mises Aet, 1971, for, consideratjon. and
passing.

The Public Premices. -(Eviction of
Unauthorised Oceupants) Act, 1971
was ‘enacted-to- provide for the: evic-
tion thu_)’_lauthOI‘lSEd occupants from
ses of Governmqn‘t “companies - and
those of corporations established by-
Central Acts and organisations speei-
fied in the Act.

Various State Governments ha‘{e
approached the..Govermment:of India
for bringing. thein . premises. situated-
within Delhi and :other Unien Terri=~
tory limits. also: within. the purview .
of this Act since they have beep: find-..
ing-it difficult, to, evict unauthorised
occupants from their premises, The
available legal provisions - have been.
found to be very dilatory and time-



